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ameliorating the condition of the
colliery owners as also of the labour
employed there? e

Snrr C. SUBRAMANIAM: As 1
have jlready stated, we are now re-
moving almost all controls on the
consumption of coal, provided trans-
port is available. Wherever there is
demand, Sir, we are allowing the
movement of coal The only
possibility now is to make a realistic
assessment of the demand and
arrange production up to that level.
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Surr R. S. KHANDEKAR: What is
the reason that, there ig a fall in tha ae~
manq for the movement of coal by
Railways? What iz the reason fer
that fall in the demand? Why are the
Railways not taking sufficient coal to
the various areas?

Suar C. SUBRAMANIAM: There
was an assessment made with regard
to the demand during the Third Plan
period,. Now we fing that that
assessment is on the high side. That
may be due to various factors. For
example, when there was shortage of
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coal, everybody inflated his demands
so that he may get at ieast 50 or 60
of his demand. That may be one of
the reasons why a higher target
was indicated for the Third Plan
period, Now we have to make a
realistic assessment with regard to
the movement of coal and of the
production pattern also.

Surt B. K. P. SINHA: Apropos the
question put by one hon. Member,
about the use of Madhya Pradesh
coal in"Gwalior, may I know whether
the Government has accepted the
principle of autarchy or economic
self-sufficiency for individual States
in India?

Sarr C. SUBRAMANIAM: 1 am
glad the hon. Member raised this
question. It may be that Madhya
Pradesh for the purpoge of admini-
stration Jforms one administrative
unit; but as far as minerals andg other
resources are concerned, other factors
come into the picture and they will
have to be kept in view.

ACQUISITION OF VACANT PLOTS IN DELHI

*299. Surr M. P, BHARGAVA: Wi]j
ihe Minister of Homr Arrairs be
pleased to refer to the answers given
to Unstarred Question No. 446 and
Starred Question No. 205 in the Rajya
Sabha on the 12th December, 1963 and

the 20th February, 1964, respectively,
and state:

(a) whether the Delhi Administra-
tion has since taken any decision re-
garding the acquisition of vacamt
plots in developed areas; and

(b) if so, whether any rates of
compensation for the land so acquired
have been fixed?

Tur MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS
(Surr R. M. HATARNAVIS) . (a) No, Sir.

(b) Does not arise.
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Surr M, P. BHARGAVA: May I
know whether the Committee on Land
Values made the definite recommen-
dation in 1961 that if the buildings
are not put up on the plots within
iwo years, then they May be acquir-
ed?

Suart R. M. HAJARNAVIS: Yes,
Sir. Such a recommendation was
made that g definite time limit may
be set within which the vacant plots
may be covered with buildings, and it
there are vacant plots still left, then
they may be acquired.

Sart M. P. BHARGAVA: May 1
know whether any decision was taken
at that time, I mean in 1961, on that
recommendation of the Committee on
Land Values?

Surr R. M. HAJARNAVIS: The
Government were of the view that if
the plot is allowed to remain vacant
for two years, then it should be ac-
quired, whereas the Chief Commis-
sioner allowed three years. Both the
two-vear period and the three-year
period are over.

Surt M. P. BHARGAVA: May 1
know then where the question of this
being under consideration arise, when
there was a definite decision that after
three years the land should be ac-
quired?

Surr R M. HAJARNAVIS: It has
“Yeen represented to us that in many
Jases it would work hardship.

Sur1 BHUPESH GUPTA: 1T gee.
Surr R. M. HAJARNAVIS :It was
represented to us that building mate-
rials and so on were not available.
So the question was examined again.
We are still of the view that if the
building .plots are allowed to remain
vacant, they should be acquired.

Surt BHUPESH GUPTA: May 1
know, Mr. Chairman, through you
from the hon. Minister what js this
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hardship he spoke of? Hardship for
whom, for the landlords or land
owners or for the public? Why was
not that decision implemented by the
Government, acquiring this land and
keeping it under its own control so
that if somebody else wanted to have
it—genuine cases—then it could be
given to those people, instead of let-
ting the land fo remain in the hands of
the speculators, specially when the
prices of land in Delhi is going up?

SuHrr R. M. HAJARNAVIS: There
is no question of any landlord, be-
cause the plots are vacant,

Mgr. CHAIRMAN: No,
tioned hardship.

you men-

Surt R. M. HAJARNAVIS: They
are the owners of the plots who had
bought them, and they saig that they
have not been able to collect the ne-
cessary finance or they have not been
able to collect the necessary building
materials and, therefore, they were
not able to build the houses within
the time. If such cases exist, then
surely they have to be taken into
consideration,

Surt FARIDUL HAQ ANSARI: May
I know how many such plots are lying
vacant in Delhi?

Surr R. M. HAJARNAVIS: It was
at one time estimated that the num-
ber was 6,000; and now I am afraid
it is about 12,000,
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Surt BHUPESH GUPTA: 1In order
to speculate on land naturally they
would like to keep the land in their
possession without having any cons-
truction there. May I know whether,
having regard to this fact, Govern-
ment did investigate to find out which
cases were genuine, that is to say,
cases where materials were not avail-
able and so they could not construet;
or were there cases where the land
was kept under these pretexts in
order to speculate on the land?
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Surt GULZARILAL NANDA: The
hon. Member seemg to have entirely
misunderstood the nature of this pro-
blem. This is not z question of big
chunks of land being in the hands of
speculators. These are individual
plots and there are conditions relating
to them. No person gan have more
than one plot an¢ no person can have
a plot if he has a house here and so
on. So it is the individual who has got
a plot and there may be difficulties.
As was pointeq out, there were dif-
ficulties gt one time about materials,
or of finance. Having invested money
on the plot, the man may not imme-
diately be able to find the finance.
These are small people.

Surt BHUPESH GUPTA: But have
you investigated the matter?

(No reply)

Surt SANTOKH SINGH: Mayv 1
know if it is a fact that there is still
the problem of non-availability of
construction materials in Delhi?

Sert R. M. HAJARNAVIS: As I
have said there was and at one time
it was felt that cement was not avail-
able in the quantities in which it was
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desired. But it was immediately rec-
tified and 3,000 tons of cement were
issued. . -

Sert R, P. N. SINHA: The han.
Minister stated that in many cases
the buildings are not constructed be-
cause the building materials are not
available. In those cases, will the
Government consider the desirability
of helping the landowners to construct
the houses by giving them the ne-
cessary permits for the building mate-
rials?

Smrr R. M. HAJARNAVIS: Sir,
the general policy is that they should,
as far as possible, quickly build upon
the land and it should not be regard-
ed as a speculation or something
which is an investment so as to earn
an unearned income. That is the ob-
ject. But if there are any hardships,
then certainly we shall have to look
into them and give all the facilities
to the people to construct the build-
ings.

Serr P. C. MITRA: May I know
why the number of vacant plots has
increased from 6,000 to a5 many as
12,0007 '

Suri R. M, HAJARNAVIS: New
plots were acquired and they remain-
ed vacant during the jast three years.

Hinpustan Oreanic Cuemrcars Lo,

*300. Sert DAHYABHAI V. PATEL:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
answer given to Starred Question No,
300 in the Rajya Sabha on the 12th
December, 1963 and state whether
orders for the plant and machinery
for the Hindustan Organic Chemicals
Ltd., have been placed and, if so, when
these are expected to arrive?

Tae MINISTER or STATE 1IN THE
MINISTRY of PETROLEUM anD
CHEMICALS (SHrr 0. V. ALAGESAN):

SEYE ST N L T
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No, Sir. The matter is still under
consideration of the Government,

Suart DAHYABHAIL V. PATEL: May
I know how much money has been
investeq by Government ijn this
scheme without a collaboration agree-
ment with any country? Without
anything, they have embarked upon
buying plots, putting up buildings
and laying out roads, etc.

Sart O, V. ALAGESAN: As far as
investment goes, in the year 1962-868,
it was Rs. 92 lakhs and for the cur-
rent year it is Rs. 25 lakhs so far, We
entered into an agreement with a
consortium of German firms but
there were difficulties and now the
position is that we have to completely
reorientate the project. We are not
able to proceeq with the agreement
with the consortium of German firms
and so we are trying for further col-
lahoration.

Sart DAHYARHAI V. PATEL:
With some other people?

Smrt O. V. ALAGESAN: Yes.

Surt DAHYABHAI V. PATEL:
How long is it likely to take for Gov-
ernment to come to this agreement?
This thing has been going on quite for
some time. There is no agreement
and there is no collaboration but
money over a crore of rupees has been
spent and the whole thing is in the
air.

Sarr O. V. ALAGESAN: It i un-
fortunate, Sir, that the original pro-
gramme of manufacture has now to
be revised. The agreement, s it
stoed originally, proved to be very
uneconomical and many difficulties
cropped up in pursuing that agree-
ment with the German firm. We are
now at the stage when we have to
have a new collaboration agreement



